an=
Title: Papers laid on the Table of the House by Ministers/members.
THE MINISTER OF STATE IN THE MINISTRY OF FINANACE (SHRI SANTOSH KUMAR GANGWAR): Madam, to lay on the Table:-

(1) (i) A copy of the Annual Report (Hindi and English versions)
of the Empowered Committee of State Finance Ministers,
New Delhi, for the year 2015-2016, alongwith Audited
Accounts.
(ii)  Statement regarding Review (Hindi and English versions)
by the Government of the working of the Empowered
Committee of State Finance Ministers, New Delhi, for the
year 2015-2016.
(2) Statement (Hindi and English versions) showing reasons for delay
in laying the papers mentioned at (1) above.

[Placed in Library, See No. LT 6795/16/17)

(3) A copy of Notification No. G.S.R.204(E) (Hindi and English versions) published in Gazette of India dated 8" March, 2017, together with an

explanatory memorandum making certain amendments in Notification No. 25/2012-Service Tax dated 20t June, 2012 under sub-section (4) of
section 94 of the Finance Act, 1994.

[Placed in Library, See No. LT 6796/16/17]

(4) A copy each of the following Notifications (Hindi and English versions) under section 159 of the Customs Act, 1962:-

(i) G.S.R.284(E) published in Gazette of India dated 234 March, 2017, together with an explanatory memorandum making certain
amendments in 20 notifications, mentioned therein, for implementing various Export Promotion Schemes so as to include the port at
Hazira (Surat) in the list of ports from where imports and exports under such Export Promotion Schemes are permitted and it is a trade
facilitation measure.
(i) G.S.R.287(E) published in Gazette of India dated 23™@ March, 2017, together with an explanatory memorandum making certain
amendments in the Notification No. 12/2012-Cus., dated 17th March, 2012.
[Placed in Library, See No. LT 6797/16/17]

(5) A copy of Notification No. G.S.R.249(E) (Hindi and English versions) published in Gazette of India dated 15t March, 2017, together with an
explanatory memorandum seeking to prescribe provisional assessment of all imports of "Phosphoric Acid-Technical Grade and Food Grade (including
Industrial Grade)", originating in, or exported from People’s Republic of China by M/s Guyangxi Quinzhou Capital Success Chemical Company Limited
into India without collecting anti-dumping duty already imposed, subject to furnishing of security or guarantee, pending the outcome of New Shipper
Review initiated by Directorate General of Anti-dumping and Allied duties under sub-section (7) of Section 9A of the Customs Tariff Act, 1975.

[Placed in Library, See No. LT 6798/16/17]

(6) A copy each of the following Notifications (Hindi and English versions) sub-section (2) of Section 3 of the Recovery of Debts Due to Banks and
Financial Institutions Act, 1993:-

(i) 5.0.254(E) published in Gazette of India dated 25" January, 2017 establishing one more Debt Recovery Tribunal at Hyderabad in the
State of Telanagana.

(ii) S.0.298(E) published in Gazette of India dated 30t" January, 2017 establishing one more Debt Recovery Tribunal at Bengaluru in the
State of Karnataka.

(iii) S.0.379(E) published in Gazette of India dated 9" February, 2017 establishing one more Debt Recovery Tribunal at Chandigarh in the
Union Territory of Chandigarh.

(iv)  S.0.454(E) published in Gazette of India dated 15t" February, 2017 establishing Debt Recovery Tribunal at Dehradun in the State of
Uttarakhand.

(v) S.0.831(E) published in Gazette of India dated 15t March, 2017 establishing Debt Recovery Tribunal at Siliguri in the State of West
Bengal.

(vi)  S.0.253(E) published in Gazette of India dated 25" January, 2017 regarding revision of Jurisdicition of Debt Recovery Tribunal-I&II at
Ernakulam in the State of Kerala.

(vi)  S.0.696(E) published in Gazette of India dated 39 March, 2017 regarding change of address of Debt Recovery Tribunal-I&II at
Chandigarh in the Union Territory of Chandigarh.

[Placed in Library, See No. LT 6799/16/17]

Fared iz uf¥ar oo sigern 3# w5a #dt (9 woeter Bis graza): sdicen, # Rreafeifaa g 2w yeer uz 3 g :-

(1) (uvw) ps Auct vos FFus aedifyct aifw 5f3en, orf Recft T ad 2015-2016 & aifthr yferdgar 6t v yfer (fFodt aen aBPjph 2izmen) den cramadifd aa



(2Y) ps Auet wus FRusA il siiw sfEen, o Reell & ad 2015-2016 &t AR grr Feften & v yfer (Zed den s@Eh dzaan),
(2) suefer (1) 31 sfeafian uq) @t 9m uea w2 Fx! 3 gu fcia & @Rl @ gafer awn Rawr (et aen sP)E FFmr))
[Placed in Library, See No. LT 6800/16/17]

(3) e e sz #owes aftferpr, 2006 @6t et 93 & arlor e Fren A Ao (FMer Icure Alords 3z Fwe Asis) ATl ol faferr, 2016 st 8 Brwas, 2016
& s & 2rerue, 3t afteigen 20 vwl 20011/09 [/ aretiers/ 2014 3 yaifora gu &1, &t v yfer (Redt aen sl svaaur),

[Placed in Library, See No. LT 6801/16/17]
(4) smeiter aif3for uf¥ug aiféform, 1947 @t arr 16 &t Fu-amt (3) & arfler ferarfeRa sftraensil &t vas-uw gfer (&t den spph sizama)-o:

(uep) st aif3for ufyue "urcrins i fAferpr: SR oIl Jiie rsaswst 3 Bl sdeieer, 2015 " sit 28 waadl, 2017 & srea & zeiue 3 siftRyaen 2i0ew0:H0 1-
16/2015-smgwarzt 3 gasifanT ge &,

(@) serms oRi Jfe Rrsasw-usma i ffsre it 3 seradt, 2017 & s 3 e, 3 afteygen AJ0 vw0 30 11-1/2015-3nverdt 3 gasifde gu &,

[Placed in Library, See No. LT 6802/16/17]

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE AND MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS (SHRI ARJUN
RAM MEGHWAL): Madam, I beg to lay on the Table:-

(1) A copy of the Securities and Exchange Board of India (Foreign Portfolio Investors) (Amendment) Regulations, 2017 (Hindi and English versions)

published in Notification No. SEBI/LAD-NRO/GN/2016-17/018 in Gazette of India dated 12t January, 2017 under Section 31 of the Securities and
Exchange Board of India Act, 1992.

[Placed in Library, See No. LT 6803/16/17]

(2) A copy of the Statement (Hindi and English versions) on Quarterly Review of the trends in receipts and expenditure in relation to the budget at
the end of the third quarter of the Financial year 2016-2017, under sub-section (1) of Section 7 of Fiscal Responsibility and Budget Management Act,
2003.

[Placed in Library, See No. LT 6804/16/17]

aifden iz aver Rravra siqrern 3 asw it (oflerdt groon wre) @ a@dlean, F BwoiferRaa uqg 2 yeer uz ruxdl § -

(1) (ves) otorerer adftorel Wiz Qeaver sifw aises A5y, of Reclt  af 2014-2015 & aftfo yfrkdge &t vos gt (Redt aen s@h s men dearadifde
a

(@) orererer wafterer Wiz g siiw ases s, of Reclt & art 2014-2015 &6 swr grar weften & wa yfer (Rodt aen spieh sizasa),
(2) 3ugler (1) 3 sfeerfaer uell @t 2191 ueer u2 36! 3 gu fela & ool o
Gotfar aren Rrazvr (f&od aen sl easaur),

[Placed in Library, See No. LT 6805/16/17]

Fare 3 af¥ar wear Fwqrert 7 a0 At (off woerer Bie wer): wdieen, # fterdt smoifien weer 6t oz 3 Brerferfian e 211 ueer w2 e E -
(1) (ve) digeteror fyeret 3te (fomaer ydor Aferaf3tel), fommen b af 2015-2016 & aiftfe yfericor 6t v yfer (fZoelt aen s@ph Avasun) men dxmudifa a=
() digdreror f¥ered Jez (fmaer ygor aferafdiet), Pwrem a5 ad 2015- 2016 6t wewr grar Aeften & ww yfer (Bod aen sl Azasaur),
(2) 3ueler (1) 3 sfeciiae udl @ 2w ueer w2 @6 3 e faca & wruil @) gafer aren faur (fadt aen Pl 2wwaur),
[Placed in Library, See No. LT 6806/16/17]

(3) () ugcromr ferd ez (Burdiic sifw 22feqar, werREen Armsire Aferalid siw astar, asica & @f 2015-2016 ¥ affe yferigor 6t v gfer (fEodt aen Pk
Jzap2un) den dzmudifdig A,

(@) dgAerer Perd Aer (Budie sifw Rfeaw, aeren s Aol siw asiar, wiga & af 2015-2016 &t wwr g witen & vw gfer (fBodt aen P
I

(4) sugfer (3) i sfearfiaa ) @t 210 yeer vz 2xi0! 3 gu Ricia B el ot gafer acr Raur (fZodt aen 3@l sizasur))

[Placed in Library, See No. LT 6807/16/17]



(5) (vep) digetorer fyeret 3iex (Afomafict aiiw woutz), offorr & ad 2015- 2016 & afifes yferdicer 61 was yfer (Rodt aen sl Az den dzmudifd a2,
(1) uigctorer f¥re Jee (gfomBiet siiw wmodfts), offeer & ad 2015-2016 61 R g wisn &t ow yfer (Zedt den sp|s svwur),
(6) 3uefer (5) 1 sfecian uql @ 2w ucer uz 2ol 3 U fcia & wrRull @ gl aren v (et aen sEjEl @),

[Placed in Library, See No. LT 6808/16/17]



